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Shri Amit Gupta, PCS for petitioner Company. Shri Krishna Dev Vyas, The
Central Govt. Standing Counsel representing ROC, Kanpur. The case is fixed
for the argument.

As there appears some urgency in the present application. However,
the learned CGSC appearing for the ROC, Kanpur informs that he is not in
receipt of a copy of the present petition either from the petitioner or from the
office of RoC.

The PCS representing the petitioner informs that he is ready to provide
a spare copy of the petition to learned CGSC. Although, earlier it was dispatched
to the ROC, Kanpur. Hence, such spare copy may be provided to the CGSC.
The case is adjourned for argument.

The matter be listed on 15" December, 2017.
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